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Title: Discussion on the motion for consideration of the Central Educational Institutions
(Reservation in Admission) Bill, 2006 moved by Shri Arjun Singh (Bill passed).

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI ARJUN
SINGH): Madam, I beg to move* :

“That the Bill to provide for the reservation in admission of the students belonging to
the Scheduled Castes, the Scheduled Tribes and Other Backward Classes of citizen, to
certain central educational institutions established, maintained or aided by the Central
Government, and for matters connected therewith or incidental thereto, be taken into
consideration.”

|HTRT HEIGAT ¢ 3191 g SN, F1 31Ty $B i1 arei?
SHRI ARJUN SINGH: I have moved the Bill for consideration.

MADAM CHAIRMAN: Motion moved:

“That the Bill to provide for the reservation in admission of the students belonging to
the Scheduled Castes, the Scheduled Tribes and Other Backward Classes of citizen, to
certain central educational institutions established, maintained or aided by the Central
Government, and for matters connected therewith or incidental thereto, be taken into
consideration.”



*Moved with the Recommendation of the President
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“ “‘Other Backward Classes” means the class or classes of citizens who are socially and
educationally backward and are so defined by the Central Government.”
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SHRI K.V. THANGKABALU (SALEM): Madam, thank you very much for giving me this
opportunity to speak on the Central Educational Institutions (Reservation in Admission) Bill, 2006.
This is one of the milestone Bills being brought forward by our Government.

Madam, at the outset, I would like to congratulate the hon. Minister for bringing this
innovative and important Bill to this august House. At the same time [ would like to salute Shrimati
Sonia Gandhi for her actions in helping to bring forward this Bill. At the time of formation of this
Government under the leadership of Shrimati. Sonia Gandhi, this Government announced a
Common Minimum Programme in which a commitment was made for the weaker sections of the
society -- namely, for the persons belonging to the Scheduled Castes, the Scheduled Tribes, the
Minorities and Other Backward Classes — that they will be protected and their interests will be taken
care of. In keeping with that commitment, a number of issues have been dealt with and decisions
were taken and those are being implemented one by one. This historic Bill is also one such step that
is being taken by this Government to fulfill the commitment of safeguarding the interests of the
weaker sections of the society, more particularly, the people belonging to the Other Backward
Classes.

My special thanks are also due to the hon. Minister for his untiring efforts in bringing this
Bill and also for his commitment towards the weaker sections of the society, the people belonging to



the Scheduled Castes, the Scheduled Tribes, the Minorities and the Other Backward Classes. That is
why today the mood amongst them is jubilant and happy. I belong to the OBC category. Time and
again we had requested the hon. Minister, Shrimati Sonia Gandhi and the hon. Prime Minister to
bring forward such a legislation and all of them had made a collective effort to finally bring forward
this Bill and make a move towards implementing the commitment made to the nation through the
Common Minimum Programme.

Sir, the OBCs constitute more than 60 per cent of the population in the country. Though there
are Reports that say the OBC population is 42 per cent, 52 per cent, but the Mandal Commission
Report has said that 52 per cent at the minimum is the OBC population in the country. I would, first
of all, like to urge upon the hon. Minister to order for a caste census in order to clear the doubts of
some vested interests in the country, who are putting it at 30 per cent and 40 per cent, about the
percentage of OBC population in the country. If a Commission 1s set up and a census is taken on
caste lines, then the truth will come out. There will not be any doubt about it.

Sir, the first Constitutional amendment 1n this regard was introduced and passed at the
instance of our great leader the late Kamaraj, the then Chief Minister of Tamil Nadu. The then Prime
Minister of India, Pandit Jawaharlal Nehru accepted his proposal of introducing a Constitutional
amendment for the welfare of the weaker sections of the society in this country. That is how the
concept of reservation came into the political system. It was again during the Congress Government
at the Centre that the Mandal Commission gave its report and in keeping with the wishes and
aspirations of the people belonging to the Other Backward Classes, 27 per cent reservation for
people belonging to these classes were implemented in the year 1993 by the then Congress
Government led by the then Prime Minister, the late Narasimha Rao. [R42]

At that time, I was the Minister handling the Department and so, I know the position. I
should support the implementation of it. It 1s because at that time also, the condition was very
crucial and many people were opposing it. Even Shri V.P. Singh had glamoured for the
implementation of this Report and he announced it also. But he could not implement it because of
certain vested interests in the country. But the Congress Party, with the commitment towards the
weaker sections of the country, implemented it in 1993 with great care and ability. It was
implemented and accepted by all sections in both the Houses and the people of the country. That is
how 27 per cent reservation in Central Govt. jobs is in place and the OBCs are enjoying it. From
that day onwards, we have been insisting that reservation in education is a must and we have taken a
number of steps for it. Again, after a lapse of 14 years, only when the Congress-led Government has
come into power, this Bill could see the light of the day. It is the commitment of the Congress that,
under the leadership of Madam Sonia Gandhi and the hon. Prime Minister, we have brought this Bill
today. We always stand on what we say and it is on this direction that we see that this Bill 1s
brought today. There was hue and cry from various sides to implement this reservation. Different
quarters said that it should not be implemented at one-go.

A Committee was appointed under Shri Veerappa Moily and it submitted its report with a
number of recommendations. In fact, the Veerappa Moily Committee 1s not giving help to the
OBCs. It is contrary to the aspirations of the people of India and that is why, I urge upon the hon.



Minister on this point. That Report says about ‘in one-go, in one year and 5 per cent, 7 per cent and
5 per cent’. It 1s not going to materialize and it is not going to be easy. If 27 per cent is under
constitutional authority, then where is the problem? I know that the hon. Minister is very much
convinced and very categorical in saying that it should be implemented in one-go. Over months, I
have been hearing his statements and 1 thank him for his commitment. [ appeal to him being the
senior most Minister in the Government and the senior most leader in the country. Through you Sir,
I request that he should come forward to implement in one-go. It is possible to do justice to the
OBCs if 1t 1s three years time because when you make it three years, there will be a problem. We
are not against other communities. Let other communities enjoy the benefits. We are not against
them. We have no problem regarding SCs or STs or minorities. =~ We are not against these
communities because we want all weaker sections in the country to be given weightage and they
should get their due share. They should equally share the socio-economic benefits through our
Government programmes and schemes.

I urge upon the Minister to kindly reject the Veerappa Moily Committee Report because that
Report is not going to help the people in any way. That Committee has no commitment, conviction
or wisdom. [ am sorry to say this because I know the position as I also belong to one such
community.

I wish that that Committee Report will be rejected, your will and wisdom will follow suit,
and then things will be all right.

The other issue that I would like to deal with is, reservation has to be on the basis of
population. Today though the population of such communities being 60 per cent and above, they are
getting only 27 per cent reservation.

Why? The OBC communities are not very wealthy. If you see their position at the grassroots
level, they are also like Scheduled Castes and Scheduled Tribes. In each and every community,
there are rich and poor people. In this community also there are labourers, farmers, etc. and they do
all sorts of jobs. This is also a hard fact.

I congratulate and thank the Government because through the Sachar Committee the
Government has brought the minority issues into light. Likewise, I wish and demand, through you,
that a Committee be formed to consider and find out the status of the OBC communities in the
country so that the real picture will come out and we can certainly do justice to the OBCs. As
Scheduled Castes and Scheduled Tribes are given separate percentage of reservation, like 15 per cent
and 7.5 per cent, likewise the OBCs should also be given 27 per cent. There should not be any
problem. For minorities also, separate reservation should be given. There 1s no doubt about it
because they also belong to weaker sections of the society.

The Sachar Committee has very categorically and clearly informed the people today. We
should accept that. They should also get separate reservation for minorities.

In the implementation of the OBC reservation, we have been emphasizing two or three
important issues. We do not have an OBC Parliamentary Forum. We



do not have a separate Ministry for OBCs. When I was there in the Government, I recommended a
separate Ministry for the Tribal Welfare. Today, it has come. [ initiated and our Government
initiated steps for having a separate Ministry for minorities. Today, it has come. But OBCs are
clubbed with the Ministry of Social Justice and Empowerment. It should be immediately bifurcated
and a separate Ministry should be formed. Then only will the OBCs get their due share. Why I am
demanding this is due to the following facts and figures. You will be astonished to hear that from
1996 to 2006, the amount allocated in the plan expenditure of the Government for the Ministry of
Social Justice and Empowerment 1s: 2001-02 — Rs. 1,322 crore; 2002-03 — Rs. 1,410 crore; 2004-
05 — 1,481 crore; 2005-06 — 1,495 crore. Out of these, the OBC share in 2001-02 was Rs. 71 crore;
in 2002-03, it was Rs. 68.85 crore; in 2003-04, it was Rs. 62.10 crore and in 2006, it is Rs. 65 crore.
See the anomaly! Sixty per cent of the population is getting only Rs. 65 crore. With Rs. 65 crore,
what will the Department dealing with the OBCs do? They will pay only the salaries and allowances
to the officers of the Department. No money will go to the welfare and development of the OBCs.
This is a hard reality and hard fact. ... (Interruptions)

Madam, I represent the Congress Party. I should be given more time. Nobody else is going
to speak from my Party.

MADAM CHAIRMAN : There are six more Members to speak from your Party.

SHRI K.V. THANGKABALU : Madam, even then you can give me some more time.

In the non-plan expenditure, the OBC community got Rs. 1.55 crore in 2001; in 2005 it was
Rs. 2 crore only. This is the hard reality.

I urge upon the hon. Minister to kindly see as to how the OBC communities are being
treated. The OBC communities should be given the priority in the fund allocation also. That is why
I demand a separate Ministry for them. If a separate Ministry for OBCs is formed, then they will
take up issues on merit and the Government of India will have to announce more funds for their
welfare and development.Msoffice43]

With regard to the Budgetary Support, I had mentioned it. That is why, we wanted a separate
Ministry. Then only the welfare and development of the backward communities will be taken care
of.

The other issue is that from 1993 onwards, we have been implementing the 27 per cent
reservation. There are vacancies over the years. If you see, the backlog vacancies are not being
filled up because there is no mechanism. That mechanism is important. We want that to be
implemented immediately. For example, I quote this example that in the Central Government
services, the total number of Class-I officers is 81,325. The number of other communities is only
71,779 and OBCs are to the extent of 4,147. In Class-II services, the total number i1s 3,52,827 and
the total of OBCs is only 59,000. In the public sector undertakings, the total number of people
employed 1s 503337 out of which OC/Class-II is 3,65,785 out of which the other communities were
73,623. The total number of OBCs is only 3719. Likewise, in Class-II services, the total is 3,65,785



and OC people is 2,60,097 and the total number of OBCs is only 36,000. Please see the plight of the
OBC:s in the country.

Sir, you are the well wisher. You are the guardian of the OBCs, SCs, STs and the minorities.
Under your leadership, I would request you to kindly see that the backlog vacancies in respect of the
OBCs are filled immediately on a priority basis. When we were in the Government in 1991-96, for
the SCs and the STs, I had done my best to clear the backlog vacancies. Three Special Recruitment
Drives were conducted in the wisdom of the Government at that time. Subsequently, I do not know
what happened. Now, I urge upon you, Sir, to see that the Special Recruitment Drive for the OBCs is
ordered. They should get their due share. Now, only three to four per cent people in the Central
Government services are from the OBC community and the remaining percentage has to be given
immediately. Then only real justice would be given to OBCs.

Our friends were telling that there is no Commission for the OBCs, SCs, STs and the
Minorities. Our Government during the 1991-96 period created three Corporations, the National
Backward Classes Finance and Development Corporation was initiated. The National Minorities
Development and Finance Corporation was initiated. The Scheduled Caste Finance and
Development Corporation and the Scheduled Tribes Finance and Development Corporation are
there. These are all constitutionally appointed bodies. The Chairman and other members are
functioning.

As I mentioned earlier, fund allocation to these Corporations are not adequate. If these
Corporations are empowered with more powers, if they are given more money, they can do well in
the field of education, employment and empowerment. They can cover all the three areas thereby the
problem faced by the communities can be solved easily. That is why, I urge upon you, Sir, that these
Corporations should be given more money, more importance and more allocation than what is given
now.

I come to the Reservation Policy. Even in this Bill, there 1s no security for the community.
There are one or two areas. In this Bill, it has been mentioned about certain institutions. As a
Member from the ruling party, I cannot give notice of an amendment. So, I can only urge upon you
to kindly remove the word “certain.” If the word “certain” is removed, then the uncertainty would
also be removed thereby all sections of OBCs will get priority. I would, therefore, urge

upon you, Sir, that in your wisdom, you should bring forward an amendment to this Bill itself so that
it will solve the problem.r44)

The other thing is, there is no reservation in apprenticeship programme for the OBCs before
appointment whereas it i1s provided for the Scheduled Castes and the Scheduled Tribes. So,
apprenticeship programme should be given to the OBCs also.

Then, after 1993, reservation in promotion for the OBC is a question mark even today. But
our brothers and sisters belonging to the Scheduled Castes and the Scheduled Tribes are getting that
benefit. So, the OBCs should also be given this benefit. If it is not given to them, then they will not
be able to see any progress in their lives or achieve any position of esteem. Therefore, I urge upon



the hon. Minister to consider giving this benefit to them. For this, amendment of article 16 (4) (B) of
the Constitution 1s required. Then only this problem can be solved. Hence, I urge upon the hon.
Minister to bring another Bill of this nature and solve this problem.

Then, representation for OBCs in the Interview and Selection Committees 1s not there now. |
would request the hon. Minister to give direction through the Department of Personnel and Training
so that they get this representation thus fulfilling their aspirations.

MADAM CHAIRMAN : Please conclude. You have taken too much time.

SHRI K.V. THANGKABALU : Madam, [ will just conclude within a minute.

As you are aware, the OBC population varies from State to State. The Supreme Court has
given a ruling that reservation should not exceed more than 50 per cent. In 1993, an all party
meeting was called on this matter and all the leaders have agreed on this issue and so, only Tamil
Nadu and Karnataka continue to have more than 50 per cent reservation now. Now, they need to go
to court every time and get the remedy. A solution to this problem should be found immediately.

MADAM CHAIRMAN : You please conclude now. I am not going to you allow you more time.

SHRI K.V. THANGKABALU : There are only two more issues Madam and after that I will
conclude.

I urge upon the hon. Minister to bring a Bill for this purpose so that according to the desire of
the State Government concerned and as per the Census of OBC population in each State, the States
should be allowed to have population based reservation.

Then, the aspirations of the OBCs can be fulfilled only by creating a separate Ministry in the
Government. | would request the hon. Minister to do the needful in this regard. Moreover, there are
more than 170 hon. Members of Parliament belonging to the OBCs. So, a separate Parliamentary
Committee should be constituted for the welfare of the OBCs.

[ hope that all the issues raised by me would be favourably considered by the Government. I
thank the hon. Minister for his untiring efforts to see that this Bill 1s passed. I welcome this historic
Bill. I would also like to compliment our hon. leader Shrimati Sonia Gandhi and the Prime Minister
Dr. Manmohan Singh for bringing this Bill and support this Bill.
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“To provide for the reservation in admission of the students belonging to the
Scheduled Castes, the Scheduled Tribes and the Other Backward Classes of citizens to
certain central educational institutions established maintained or aided by the Central
Government, and for matters connected therewith or incidental thereto.”
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SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): On behalf of the DMK Party, I welcome the
Central Educational Institutions (Reservation in Admission) Bill, 2006. This Bill is a historical event
in this august House.

Sir, I come from the soil of social justice where E.V.R. Periyar, Peraringar Anna,
Karmaveerar Kamarajar and our Thalaivar, Dr. Kalaignar were born. They are all the warriors and
crusaders of social justice.

Today, I thank Annai Soniaji, our hon. Prime Minister Manmohanji and our Minister, Arjun
Singhji for bringing this historical Bill. We have to particularly thank Mr. Arjun Singh because
despite all criticism and agitation, he has brought this Bill.

As our leader Dr. Kalaignar says in Tamil: “Chonnathai Cheivom, Cheivathi Solvom” --and
in English, it is “what we say we will do; what we can do, we will say.”-- today our Madam Soniaji



and the Prime Minister, Dr. Manmohanji at the Centre are fulfilling the Common Minimum
Programme.

In the State of Tamil Nadu our DMK Government under the leadership of Dr. Kaliagnar
Avargal has scrapped the entrance examination scheme in our State which will be helpful to the
downtrodden people and promote social justice in our State.

Today, I am very happy that at last the Government of India has finally decided to pilot a Bill
in Parliament to fulfil the long-awaited aspirations of the oppressed sections of the society, the OBCs
and the SCs and STs. This effort of the Government, though belated, is in true sense, laudable as it 1s
finally going to implement the provisions contained in Article 15(4) of the Constitution of India
which empowers the States for making any special provision for the advancement of any socially
and educationally backward classes of citizens.

In our State, there was a case in 1951 — Chambagam Durairajan Versus State of Tamil Nadu —
to provide a seat in the medical college. It was filed before the Madras High Court. At that time our
Perarinjar Anna, EVR Periyar, Karmaveerar Kamarjar and Dr. Kalaignar agitated in our State and
successfully convinced the Central Government headed by Pandit Jawaharlal Nehru in enacting the
first Constitution Amendment by adding Article 15(4) to the Constitution of India on 2.6.1951 to
give effect to special provision for advancement of socially and educationally backward classes,
Scheduled Castes and Scheduled Tribes.

It is a matter of great astonishment and surprise that much time has lapsed in manifestation of
the fruits to this class of people for the addition of Article 15(5), which came into effect from

20.1.2006 by the 93 Constitutional Amendment Act, 2005, the first constitutional endorsement to
make special provisions for socially and educationally backward classes and Scheduled Castes and
Scheduled Tribes in admissions to educational institutions including private, unaided institutions and
excluding minority institutions. I once again thank our hon. Minister Shri Arjun Singh for having
brought this Bill for successfully passing it on the floor of this House.

Article 16(4) of the Constitution of India (original and unamended provision) empowers the
States for making any provision for the reservation of appointments of posts in favour of any
backward class of citizens which, in the opinion of the State is not adequately represented in the
services under the State. The Scheduled Castes, the Scheduled Tribes and the OBCs of this country
have failed to understand as to how they will be able to fill the posts reserved for them until and
unless suitable number of seats are reserved for them in the educational institutions for such a long
period. This means that making a house in the first floor without any staircase and education 1s the
staircase here. As such, without proper education to the Backward Classes and the Scheduled Castes
and the Scheduled Tribes people how can we give the posts and services in the Government service?
It is an injustice to the socially downtrodden people for the past fifty years.

The logical way of attending to the cause of the OBCs, SCs and STs should have been first
reservation of seats in the educational institutions so that they get appropriate education and
professional training at par with the other classes and then suitable reservations for them in the
appointments or posts.



On behalf of my Party and on my own behalf, I would like to make our categorical stand on
the following two important issues. We are totally against debarring any group of OBCs, Scheduled
Castes and the Scheduled Tribes from getting the benefits of this reservation under the garb of
creamy layer. We are also against the three-year phasing off of the reservation benefit for OBCs and
earnestly urge the Government to reconsider the same for implementing this reservation in totality
from the first academic year itself, thereby making it mandatory for the Central educational
institutions to bring about the requisite increase in the strength of 27 per cent seats in the first year
itself 1n one go.

This was stressed by our Dr. Kalaignar and the founder leader of the PMK Dr. Ramadoss
who was stressing to delete the word in clause 5 of the Bill, Central educational institution, to
increase the annual permitted strength over a maximum period of three years in certain exigencies.
This should be deleted. As our Party is in the Government we cannot bring any amendment. Our
sincere request to the hon. Minister is to delete those words in clause 5 for three years in certain
exigencies.

I once again support this Bill. Before I conclude, I urge this Government to bring suitable
legislation for the backward classes people, the Scheduled Castes, and the Scheduled Tribes people
to give opportunity in the private sector companies.

15.00 hrs
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SHRI ARJUN SETHI (BHADRAK): Sir, at the outset, I must thank the hon. Minister of Human
Resource Development for bringing this Bill on the floor of the House to get the approval of the
House so that it becomes a law and specially, 27 per cent reservation is made available to the OBCs.
I must say that I am neither a lawyer nor an expert. I am a common man from the rural village. I am
going through whatever has been drafted again and again, but I do not find coherence, according to
my knowledge. Whatever is said in the earlier part of the Bill, I must bring that to the notice of the
hon. Minister.

Sir, clause 2(d) defines ‘Central Educational Institution’. It is mentioned in the Act that
‘Minority Educational Institution’ means an institution established and administered by the
minorities under clause (1) of article 30 of the Constitution and so declared by an Act of Parliament
or by the Central Government or declared as a minority educational institution under the National
Commission for Minority Educational Institutions Act, 2004°. It means that this comes under
Central educational institutions. That means whatever has been given in clauses 1,2,3 etc., that
comes under Central educational institutions and there, this reservation will be applicable.
According to my knowledge, when this Bill becomes an Act, reservation will be made available to
SCs, STs and OBCs.[s52]

I would like to invite the kind attention of the hon. Minister to clause 4 (c¢), which says that :
“The Act is not to apply in certain cases”, and clause 4 (d) states that : “The Act is not to apply in
certain cases.” On the other hand, in this case, in clause 4 (c¢) it 1s mentioned that : “a minority
educational institution as defined in this Act”. It means that the reservation would not be available in
these particular minority educational institutions.

I have already stated that I am neither a lawyer nor a Constitutional expert. I am a layman
coming from the villages. I do not understand the difference between the earlier part of the Bill, and
all that has been mentioned in clause 4 (c¢) of this Bill. Therefore, I would request the hon. HRD
Minister to enlighten us about this 1ssue, so that I can understand the issue and also tell the masses in
my area as to what does the earlier one imply and what does this one imply.

I would like to highlight certain aspects of the reservation policy. It is there in the
Constitution itself. If you permit me, then I would like to quote from article 30 (2) of the
Constitution.

MR. DEPUTY-SPEAKER: Yes, you are allowed to quote from it.

SHRI ARJUN SETHI : The hon. Minister of HRD knows everything, but I would like to quote the
latter part of article 30 (2), which states that :

“The State shall not, in granting aid to educational institutions, discriminate against
any educational institution on the ground that it is under the management of a minority,
whether based on religion or language.”

This is the main point, which I would like to highlight here. I think that the issue -- which I
had stated earlier, and the Constitutional provision in article 30 (2) are quite contradictory. How will



it be helpful in the court of law when it comes for adjudication in the court of law?

Secondly, I would like to bring to the notice of the hon. Minister that time and again the hon.
Courts, especially, the Supreme Court and the High Courts are saying in their judgement that the
creamy layer should be excluded from reservation, etc. Why 1s the Government or the hon. Minister
not bringing this particular law, especially regarding reservation for Scheduled Tribes (ST) and

Scheduled Castes (SCs) in the 9" Schedule of the Constitution? We know that 15 per cent
reservation is there for SCs, and 7 %2 per cent reservation is provided in the Constitution for STs, and
this has been implemented all along during these 59 years of our independence. But this particular
reservation policy is being debated in the court of law. Sometimes, the hon. Judges in the Supreme
Court, and also in different High Courts intervene, and say that the creamy layer should be excluded.
At different times they have made this point. Therefore, I would like to ask the hon. Minister. Why
are you not bringing this particular Act in the Ninth Schedule? The court’s jurisdiction would be
debarred from adjudication for the SCs, STs and the OBCs if this 1s done. It would also guarantee
that a particular percentage of jobs would be reserved for these categories, namely, SCs and STs.

531 So, I would request the hon. Minister of Human Resource Development to consider and
bring this particular law into the Ninth Schedule of the constitution so that this argument that is
raised in different times is set to rest and SCs, STs and OBCs are guaranteed the reservation that is
being given to them.

As per the 2001 census, percentage of the categories of SCs has gone up. It was 15 per cent
earlier and now it has become 16 per cent. As of now, the reservation given to SCs is limited to 15
per cent. Why should not the Government consider bringing in an amendment Bill before the House
so that reservation is made available to the increased percentage of the SCs and other categories?

I would like to bring to the notice of the Government the staggered implementation that is
suggested by the Moily Committee. Such staggered implementation would mean that in the first
year, 27 per cent reservation would not be applicable to the OBCs; in the second year also certain
students would be debarred from the benefit of reservation. That being the case, how can the
Government ensure that the benefits sought to be given to the backward sections of the people reach
those people?

With these words, I conclude my speech.

SHRI PRABODH PANDA (MIDNAPORE): Mr. Deputy-Speaker, I rise to support the Bill. While I
support the Bill, I must say that this should have been brought much earlier.

The proposal to give 27 per cent reservation for the OBCs itself created some problems in
different institutions. Even students of different institutions came on to the streets and created many
troubles. All that would not have happened if this Bill had been brought earlier.



Our country has accepted the reservation policy for undoing the injustice caused to
Scheduled Castes, Scheduled Tribes and Backward Classes. But this acceptance is not free from
prejudice. It is not accepted by every section, by everyone in the country.[r54]

Caste system still persists in our country. There 1s a question. Why should there be
reservation for the OBC? The Scheduled Castes and the Schedule Tribes may be treated as
Backward sections. But apart from SCs and STs, why is OBC treated as a Backward section and
why should reservation be provided for the Backward section? In our society, we are not blaming
the present generation. Present generation is not responsible for that but the present generation
cannot disown the past. They can not disown the present structure of our society; the injustice of our
society.

The Scheduled Castes and the Scheduled Tribes are like slaves of our country. They were
treated like that earlier, even in different parts of our country. Apart from slavery, there was
untouchability. So, OBC is a section which has mainly suffered from untouchability. So, it is needed
to distinguish OBC from SCs and STs.

Sir, 1 would like to say that the proposal of 27 per cent reservation for the OBC is very
correct. This is not a new thing. It is contained in the Constitution. It is known to every hon.
Member of this august House. In the Directive Principles of State Policy, it is stated that the State
would promote with special care educational and economic interests of the weaker sections of the
people. We are discussing here about access to education, particularly, access to higher education,
not the economic aspect, so far as this Bill is concerned. It is clear and it is known to us that, the
Ninety-Third Constitution (Amendment) Bill has been passed in this august House. It was passed
unanimously by both Houses of Parliament. It was enacted with a view to promote educational
advancement of the socially and educational Backward Classes of our society. So, those special
provisions relate to admission of those belonging to the categories in all educational institutions,
including private educational institutions, which are aided and unaided by the State. This kind of
Bill is going to comply to that. It is our responsibility to support it and get it passed. This is our
responsibility and we are going to comply to the Ninety-third Amendment but in this context, I
would like to know from the hon. Minister as to what about the private institutions. It is only said
about the Government-aided institutions. So far as the Union Government-aided institutions are
concerned, it is all right but what about the State-aided institutions? What about the private
institutions. Hence, all these should be there.

All points are being debated. Firstly, if 27 per cent reservation is provided to the OBCs, then
the quality of education would be diluted. It is not understood. This Bill 1s for the access to higher
education — for admission only. It is not that it would dilute the standard of education or the result of
any class or category but only for giving the opportunity to have access to higher education. pss

So, what 1s the harm in i1t? I do not know why they are hesitating. I think they are working
with some prejudice. Their mindset is such, that they think that they should not allow the children
from the downtrodden families to sit with their children on the same bench and in the same class. |
would say that this is the prejudiced mind. So, the Government should firmly come out with
something concrete in this context.



Another point is being raised about the question of creamy layer. So far as our census is
concerned, there 1s no such provision. We do not know which is the creamy layer and which is not.
So, raising the question of creamy layer is nothing but diluting the whole process. I am not in favour
of it. OBCs should be taken as a whole and 27 per cent reservation should be provided to them.

[ thank the hon. Minister for having brought this Bill for consideration and passing. I once
again support it.

[R56]

SHRIMATI PARAMIJIT KAUR GULSHAN (BHATINDA) :: Sir, I rise to support the “Central
Educational Institutions (Reservation In Admission ) Bill, 2006, which seeks to provide reservation
to the SCs, STs and OBCs in Centrally-Aided Educational Institutions. However, there are several
shortcomings in the Bill.

India attained independence in 1947. The British flag was lowered and the tricolour was
raised. India was partitioned. Many things changed. However, there was no change in the fate of
Dalits. Even 60 years after we became independent, the Dalits are still lagging behind in the fields
of education, health and employment. The Congress Party is solely responsible for the miserable
condition of the Dalits in the country as it was in power for almost 50 years. The Congress Party did
not take any concrete steps to ameliorate the plight of the Dalits. It made empty promises and gave
false assurances.

[ thank the Hon. Minister for having tabled this Bill in this august House. It shows his
concern for these deprived people. Better late than never.

Sir, we must strengthen the primary education sector in the country. Only then can these
under-privileged sections reap the benefit of reservation. The primary education network in the
country is in shambles. Things have come to such a pass that the drop-out rate of SC students is
72%. Among ST students, it is a whopping 80%. The drop-out rate among girl-students is even
dismal. 80% primary schools do not have teachers. In many schools, there are only one or two
teachers. Unless we bring a radical change in the primary education sector, providing facilities for
higher education will serve no purpose.

Equal opportunity should be provided to all children at the primary education level. The
syllabus of all education boards should be of the same level. Only then can the downtrodden
segments of society reap the benefit of




* English translation of the speech originally delivered in Punjabi.

reservation as outlined in the Bill. Children can compete with each other only when there 1s a level
playing field for all. Otherwise, the children belonging to the weaker and backward sections of
society will lag behind in education and employment.

Sir, English should be taught at the primary education level itself. Reservation for the SCs,
STs and OBCs should be provided in minority educational institutions as well as in private
educational institutions. ‘Positive discrimination’ is the need of the the hour. The Government
schools and colleges are in a mess. The private educational institutions constitute 90% of our
educational institutions. The poor, the deprived and the under-privileged are a hapless lot. They
cannot afford the high fees charged by the private and minority educational institutions. In Punjab,
all higher educational institutions belong to the private parties or minorities. These institutions have
been unwisely kept out of the purview of reservation. If the Government is really keen to uplift the
condition of SCs, STs and OBCs, reservation should also be provided in the private and minority
educational institutions.

The Bill has kept the educational institutions where ‘Super Specialization’ i1s needed, out of
the ambit of reservation. Sir, I appeal to the hon. Minister that this too, should be brought within the
purview of reservation. The poor people cannot win seats in these institutions for their children by
doling out donations.

The Bill seeks to provide only 15% reservation to the SCs and 7.5% reservation to the STs in
the educational institutions. It is a drop in the ocean. 38% population of Punjab belongs to the
Scheduled Caste category. Keeping in view the ground reality, at least 25% seats in the educational
institutions should be reserved for SCs and STs. In Punjab, there are 33 sub-castes that are included
in the category of the Scheduled Caste. More than 50% of the Scheduled Castes belong to the
‘Majhabi’ and ‘Balmiki’ groups. Only 2% Scheduled Castes are getting the benefit of reservation
whereas several other sub-groups are lagging far behind. They are the poorest of the poor and the
most backward among the Scheduled Caste. When late Giani Zail Singh was the Chief Minister of
Punjab, he had reserved 50% of the Scheduled Caste seats only for ‘Majhabi’ and ‘Balmiki’ groups.
However, later on, it was discontinued. As a result, these groups were neglected. The Giani Zail
Singh formula for reservation should be revived.

Sir, this Bill should ensure that the poorest of the poor and the most backward among the
backwards get the benefit of reservation in educational institutions. The provisions of this Bill
should be strictly implemented. Stringent punishment should be handed out to the crring
educational institutions. We have framed a plethora of laws. But, their implementation is tardy and

not up to the mark. The 85t Constitution Amendment is a glaring instance. It is rather unfortunate
that it has not yet been implemented in Punjab.

Sir, judiciary should also be brought in the ambit of reservation. Only the wearer knows
where the shoe pinches. Only the deprived and the under-privileged can empathize with their fellow
beings. Hence, the scope of reservation should be widened to include judiciary and other such



institutions. Only then can the SCs, STs and the OBCs reap the benefit of reservation as entailed in
this Bill

DR. SUJAN CHAKRABORTY (JADAVPUR): Sir, I rise to support the Bill. Indeed, this is a very
important occasion when this Bill has been placed in the Parliament. 1 believe all of us should

support it. We should set the reference as we could do at the time of 934 Constitution amendment
where almost near unanimity was there for giving Scheduled Castes, Scheduled Tribes and OBCs -
reservation even in private unaided institutions except in minority institutions as defined by article
30 of the Constitution. In this case also, with near unanimity, we should achieve it. T would request
all the distinguished Members and Groups of Parliament that they should take the same sort of view
on this issue also.[R57]

Sir, basically without reservation in education, in some cases, reservation in employment 1s
getting diluted. We might remember that during the 90s when the proposal for reservation in
employment for the OBC was mooted, then one of the very important arguments that were put forth
by those who opposed it was what was the utility of reservation in employment without reservation
in education. It is now amazing to note that when now reservation is being proposed in education,
those same people are opposing it for reasons that are best known to them and is beyond the
comprehension of any sensible person. They basically are opposing their own arguments that they
had put forward against reservation in employment in the 90s. We must remind them this fact.

According to the Report of the Mandal Commission, the OBC population in the country is
estimated to be in and around 52 per cent. This figure could be debated and disputed. Here it is the
question of reservation of 27 per cent of seats. This means the scope of reservation 1s one in every 2
OBC population. Therefore, it does not mean giving full equity to the OBCs in their reservation. So,
the opposition does not seem to have much sting in their argument in this regard.

We should consider the fact that there is already some kind of reservation working in the
educational institutions today in the name of capitation fees. What should one call this otherwise?
Does that not mean buying admission with money? Is it not some kind of a reservation in education
for the richer sections of the society? Those who are opposing this reservation, why are they not
opposing the reservation arising out of the payment of capitation fee system? I would not be amazed
to find that those who are opposing this move of the Government are those people who are running
institutions where students are admitted with capitation fees. Therefore, this logic 1s not tenable.

Sir, this whole question has cropped up primarily because of another reason. The Constitution
dictates that there should be education for all and the scope of education may extend from the
primary level to the highest level as far as possible. What has been the outcome? Had we achieved
this objective, then there would not have arisen this question of reservation of seats for students
belonging to the Scheduled Castes, the Scheduled Tribes and the Other Backward Classes. But it is



unfortunate that even after 60 years of our Independence we have not been able to achieve that goal
of “education for all’ and therefore, this question is cropping up time and again. There 1s a similar
question on reservation in jobs as well. Would it be available and would it be so competitive? The
opposition that is coming, I believe, would not have that scope to have that opposition. We should go
into the basics. We should look at the society as it is stratified. We should accept the slogan of
‘quantity, quality and equity’. If we adopt that approach, I think, things will be better.

In this case, enhancement of seats is being proposed. The Government should say this in a
very systematic manner. Reservation along with enhancement of seats would mean that by
enhancing the quantity, the Government is adjusting the equity problem coupled with assurance of
quality. By increasing the number of seats the Government is allowing students of another section of
society, who are not having the scope, to enter into the arena of higher education. Therefore, it is not
the question of compromise with quality. It should be seen in proper perspective — along with
enhancement of number of seats both the factors of equity and quality is being matched. In a country
like India this is most essential. [rsg)

While pusofiicesoisupporting this Bill, I have two or three reservations. The population of

OBCs is 52 per cent while their reservation is 27 per cent. Why not the real oppressed get a
chance? If that be the case, then the exclusion of creamy layer is a must and, by including the
creamy layer and by allowing 27 per cent reservation for 52 per cent, we are basically not accepting
the scope of the most oppressed sections within the same group. Thereby, I believe, this creamy
layer should not be included and should be rather excluded in the whole approach.

The second point is this. This could have been done earlier also. The 93" Amendment has
enabled that this can be extended to private institutions also. I would strongly propose that while the
creamy layer should be excluded, it should be extended to private institutions also. While enhancing
the scope of education, the total quantity, the provision of funds and its arrangements should very
carefully be done in such a way that a feeling of deprivation may not come to many of our social
groups within the country. From that end, it should be tackled.

I would, therefore, conclude with the approach that basically, in a country like India where
caste and class division 1s there, a number of differences are there within groups, equitable
participation of all groups is a must. While doing so, obviously, we have to count the question of
quality, and the quantity enhancement may be a solution. Striking a balance between quality and
quantity is most important in the whole exercise. I hope this Bill will go a long way for the total
advancement of the country as a whole in education, employment and in social development of the
country.

From that end, I support this Bill.
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MR. DEPUTY-SPEAKER: I have a list of more than 25 Members who are yet to speak. So, those
hon. Members who want to lay their speeches can lay their speeches. They can give their written
speeches. That will form part of the proceedings of today.
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PROF. M. RAMADASS (PONDICHERRY)): Mr. Chairman, Sir, on behalf of Pattali Makkal Katchi
and 1ts Founder President, Dr. Aijya who 1s a crusader for social justice, I support this Bill with
unwavering commitment. Our Founder President, who is widely acclaimed as a protector of social
justice, has requested me to convey his deep sense of appreciation and congratulation to the UPA
Government headed by the world-renowned economist Dr. Manmohan Singh and ably guided by the
UPA Chairperson Shrimati Sonia Gandhi and to the hon. Minister of Human Resource Development
for piloting this very momentous legislation in this august House today.

Today, the 14" December, 2006 will be inscribed in golden letters in the annals of social
history of India. It 1s a historic day, a day of joy and jubilation to all of us and to all lovers of
democracy in this country because after attaining Independence nearly 60 years ago, for the first
time we are opening up the doors of higher educational institutions of the Central Government to the
OBCs who constitute 52 per cent of the population of this country. It is a victory for social
reformers like Dr. Kalaignar, the Chief Minister of Tamil Nadu and Dr. Ayya, the Founder President
of PMK, who are working for the social development of the people for many years. Perhaps, if
Thanthai Periyar and Dr. Ambedkar had been alive today, they would have blessed this Government
headed by Dr. Manmohan Singh and guided by Shrimati Sonia Gandhi from the bottom of their
hearts because the dreams of these leaders are now becoming a reality. This Government has proved
that Thanthai Periyar and Dr. Ambedkar were not mere utopians, but they were pragmatic and
practical people’s representatives and personalities. Therefore, we heartily appreciate this
Government for bringing this Bill today in this House.

Sir, I should appreciate this Government for many things in connection with this Bill. Firstly,
we always believe that any growth process without social justice is meaningless. Today, we are
talking in terms of 8 per cent or 9 per cent growth rate. But this growth rate should percolate the
benefits of growth to all sections of the people equitably so that we get social justice. Through this
Bill, this Government has demonstrated to the world and to this country that this Government is
working for economic growth with social justice.

Secondly, by opening the doors of opportunities of higher education to the OBCs, this
Government has removed an important anomaly or a paradoxical situation that has been developing
in this country for the last 60 years. We have made reservation in employment, but unless people of
a particular community or class are educated, they will not be able to get employment. Therefore,
this Bill, by opening up the doors of higher education to the people, helps us to get employment.
Employment gives social status to the people, it provides purchasing power, it provides economic
status to the people and therefore this Bill has to be welcomed by all of us.

Sir, one of the criticisms against higher education 1s that only 6 to 7 per cent of the respective
age group of population is enrolled in higher education. When we come to the OBCs, we find hardly
2 to 3 per cent of the people in this age group are enrolled in higher education which is because we
have not provided opportunities of education to them for a long time. But this Bill provides this
opportunity and therefore the enrolment of the people from these communities as well as in higher
education system will improve.[R64]
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rmes)Another reason why we personally thank the hon. Minister for Human Resource
Development is that we were given the apprehensive information that the creamy layer will be
included in this Bill and we were told that the Standing Committee which perused this Bill has given
the suggestion on the creamy layer, but we got a great relief when we found that the creamy layer
was not included in this Bill. Therefore, we are happy and thankful to the hon. Minister.

While appreciating the hon. Minister for all these things and when we find that the under
representation of OBCs is taken care of, this Bill will help to create an equitable society by
equalizing educational opportunity to the people we feel elected. Although, we compliment for all
these reasons, we would like to ask one or two questions from the hon. Minister.

The first one 1s with regard to the Bill. The Bill says, in the first line, that it 1s applicable to
certain educational institutions. Why the word ‘certain’ should be included is not clear. If you put
‘certain’ it will provide an opportunity to the bureaucrats to interpret that word in whatever manner
they like. Therefore, we feel that to provide for the reservation in admission of students belonging
to the Scheduled Castes, Scheduled Tribes and OBCs to Central Educational Institutions
established... (Interruptions)

MR. CHAIRMAN : Kindly conclude now.

PROF. M. RAMADASS : Sir, please give me ten more minutes. I have many things to say.
MR. CHAIRMAN: No, please. Time is limited. You should conclude now.

PROF. M. RAMADASS : Sir, I have taken only two minutes.

MR. CHAIRMAN: No, please. Conclude now. You extend the time of the Bill, I do not mind.
Please conclude now within one minute.

PROF. M. RAMADASS : Sir, I am talking about equality in this House, but you are not allowing me
to speak.

So, we would request the hon. Minister to delete the word ‘certain’.

Then, when we make definition clauses, we should do that carefully. In clause (k), the Bill is
mentioning the courses which are available in agriculture, medical, engineering and law and it has
left out all the courses which are taught in the Central institutions, specially, the Central universities.
I wish, this should be taken care of.

According to clause 4, the legislation will not be applicable to some of the institutions of
excellence and all institutions in the scheduled areas and at the post Doctorate level. This must also
be removed and taken care of.

The most objectionable part of this Bill to us is clause 5, which says that there will be an
annual increase of seats. Now, the implication of this clause is that unless seats are increased, OBCs



will not get even a single seat in any of these institutions. For example, today, in the existing
situation, if there are 100 seats, SCs and STs get 23, OCs get 77 and therefore, the 100 is divided
among them and the OBCs get 0 only.

After passing of this Bill, unless... (Interruptions)
MR. CHAIRMAN: Silence please.

PROF. M. RAMADASS: Unless the seats are increased from 100 to 154, the OBCs will not get 27
per cent of seats. Therefore, what is given by the right hand is taken by the left hand and there is no
guarantee that all the institutions will increase the seats.

Now, I would like to ask the hon. Minister, what is the need for increasing the seats in other
institutions for implementing reservation. When Shri V.P. Singh implemented the job reservation of
27 per cent, he did not increase the jobs from 100 to 154. He did not do that. Therefore, if justice is
to be maintained, the seats, as it is, must be given and 27 seats out of 100 seats must be given to the
OBCs from the next academic year. I do not think, anywhere in the country or anywhere in the
world or a court of justice this will be justified because in the last 60 years, the 52 per cent of the
OBCs did not get even a single seat and ten per cent of the people were enjoying 77 per cent of
seats.

Today, if you want to stagger, if you want to maintain this parity, what you should do i1s that
you should reduce the seats from 77 to 50 and even then the ten per cent of the people will get 50
per cent.  This is inhuman and unjust. In a democratic society, which provides for equal
opportunities of education, this is unfair. Democracy is for the people, by the people and if the
people cannot occupy the position in education, in employment in proportion to the population, it
would not be possible to ensure proper democracy.

MR. CHAIRMAN: Kindly conclude now.

PROF. M. RAMADASS : Therefore, unless this is given, the OBCs have no say at all. (:6) Therefore,
I request the hon. Human Resource Minister to try to provide 27 per cent reservation, maybe by
keeping the seats as it is. We are not for increasing the seats, not staggering the seats, but to try to
give the existing seats and thereby contribute to the social, economic and political development of
these people. And the exclusion of some of the institutions is not correct. Clause 5 in our view,
must be totally removed. Only then the Bill will have the stated objective of giving 27 per cent
reservation. In one place you say 27 per cent will be given, and in the other place you will say it will
be given in three years time... (Interruptions)

MR. CHAIRMAN : Kindly conclude now.
Shri L. Ganeshan.

PROF. M. RAMADASS : Therefore, it is incompatible with the concept of social justice. Therefore,
it should be deleted. For that you will require... (/nterruptions)



MR. CHAIRMAN: Please cooperate now Prof. Ramadass. You are making good points but there is
time constraint.

... (Interruptions)

PROF. M. RAMADASS : In our understanding in all the Central Universities of the country, you can
straightaway give this 27 per cent reservation. In most of the IITs today, you can give 27 per cent.

MR. CHAIRMAN: Kindly conclude now. It is the same point.
... (Interruptions)

PROF. M. RAMADASS : We want this 27 per cent reservation at one go. And we would provide all
our support to this Government for providing that kind of social justice. This is what would lead to
the achievement of social justice. And I request this Government which is known for its social
justice, which is known for social consideration to be able to take this legislation in the right
earnest.

SHRI L. GANESAN (TIRUCHIRAPPALLI): Mr. Chairman, Sir, at the very outset, I would like to thank you
for giving me this opportunity to express my views which, in certain respects, would be strange for the
people from the North.

[ am very proud to say that I come from a State which is one of the pioneer States in the field
of social justice. All of us talk about reservation. None of us would have been born when the first
communal GO was brought in Tamil Nadu in the year 1927. Therefore, Sir, when I say this, my
point would be a little bit different. I appreciate, Shri Arjun Singh, the concerned Minister for
having introduced this Bill. But at the same time, if I say it is belated, it is delayed, you should not
be offended. I cannot say how long it is delayed, how much it is belated. Mr. V.P. Singh, the then
Prime Minister provided for reservation in Central Services around 1989-1990. What is the use of
making provision for reservation in services when we are not prepared educationally? Therefore,
reservation in education should be given first and foremost priority. It was in 1990 and now it is
2006. After so many years, you have brought in this legislation. When we say it is belated, it is
delayed, much delayed and yet better late than never. Therefore, to that extent, I welcome it and at
the same time I would like to point out certain things.

As far as it is concerned, many great leaders have made much service for social justice.
Reservation is not an end in itself; rather, it is only a means to an end. Social justice is the end. For
this principle, our great leaders, our Thanthai Periyar — technically speaking in Tamil, PERIYAR
means ‘great man’ he suffered. He sacrificed and fought tooth and nail for the sacred social justice.
When many of you people never heard about social justice, our own Thanthai Periyar start[r67]ed the
movement for social justice.



Then, great people like Anna and others were there. In 1927 — when I say this, my friends
from the Congress Party should feel proud — when the Dravidian Movement people strived for
certain rights, you should not feel shy, and you should be proud as much as we are. The communal
GO of 1927 was struck down

by the Supreme Court of India as soon as the sacred Constitution of India came into force in 1950
and the High Court of Tamil Nadu and the Supreme Court of India held that the communal GO of
1927 was null and void. Then, we started the fight. Periyar and Anna agitated. I should be very
frank. I should have to thank Kamaraj, the great leader. He persuaded Pandit Jawaharlal Nehru - it
is a dignified way of saying. Almost he begged Pandit Jawaharlal Nehru, the light of Asia, the first
Prime Minister of India, a great leader, a man with forward looking, a leader with farsightedness,
and but for whom, India would not have been a democracy by now. I should thank Pandit
Jawaharlal Nehru. He had brought in the first amendment to the Constitution in the year 1951. My
friends from the Congress Party can feel proud of. Why should they feel shy? ... (Interruptions) 1
know. You come to Tamil Nadu, and not in Parliament.

I am proud to talk about Pandit Jawaharlal Nehru. He was the first man to move the
Amendment Bill in the year 1951. The Minister of Human Resource Development has now moved
this Bill. I would say that it is very much belated. Pandit Jawaharlal Nehru moved the Amendment
Bill in 1951, and by means of which the policy of reservation still lives. Otherwise, everything
would have gone to winds. ... (Interruptions)

MR. CHAIRMAN : Kindly conclude within a minute or two.

SHRI L. GANESAN : Sir, I would like to quote the Resolution that was passed in the Tamil Nadu
Assembly in 1989. It says:

“This Assembly resolves to request the Union Government to play a major role in the
advancement of socially and educationally backward communities as enshrined in
Article 340 of the Constitution of India by extending reservation and special
provisions under Articles 15 (iv) and 16 (iv) of the Constitution of India, and take a
positive role to this important area of social justice expeditiously with due regard to
recommendations contained in the Report of the Backward Classes Commission, 1980
headed by Thiru Mandal appointed by the Union Government. ”

This Resolution was passed in 1989 in the Tamil Nadu Assembly. That means, that was
passed by Dr. Kalaignar. How long has it taken? Not only that, we have contributed many things
towards this cause. Dr. Ramadoss in our State had fought for reservation to most backward
communities. He fought. No doubt they have suffered. Some precious lives had been lost.

Subsequently, when Kalaignar came to power in the year 1989, 20 per cent reservation had
been provided to most backward people, and we should thank him

for that.[res)

Sir, now, [ am coming to the last part of my speech.



Mr. Minister, even today, you are not taking speedy steps. You are moving at snail’s pace. |
do not know, why. Why certain exemptions are given in the higher level of education, say, in Clause
4, I do not know. If they are not given exemptions, what harm will be caused, I do not know....
(Interruptions)

Do you mean to say that it is the experience?... (Interruptions)
MR. CHAIRMAN : Please address the Chair.

SHRI L. GANESAN : About exemption in admission to provide reservations in higher level of
education, I do not know why such certain exemptions are given. You have given exemption for
institutions from implementing this reservation. I would like to like to know why do you have such
an exemption. Please simply scrap it up.

In the end, I would request you, Mr. Minister, to be more dynamic. You are dynamic, there is
no doubt about it, and we thank you for that. But you kindly be still more dynamic.

Sir, as my hon. friend, Prof. Ramadoss said, you scrap Clause 5, and throw away Clause 4
and and implement every other things.

With these few words, I conclude.

MR. CHAIRMAN: Now, Shri Ratilal Kalidas Verma. I would request you to be brief. #% sigw & @+t
AT el ¥ SRR & & OIS 99 # 31U a1d T HRU aifeh 1) 3R ot & el arat g1, udn
el el fop wwa evrm? Kindly cooperate.
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about the caste. So, I request you to personally sanction some grant for the students of S.C. and S.T.

to study abroad so that all the students of S.C. and S.T. will always be remembering you just like
they remember Babasaheb Dr. B.R. Ambedkar. It is my personal request to you.

SHRI A. SAT PRATHAP (RAJAMPET): Mr. Chairman, Sir, I thank you for this opportunity. I rise to
support the Bill introduced by the hon. Minister Shri Arjun Siinghji helping the OBC families with
27 per cent reservation in Central educational institutions. The policy of reservation for the S.C. and
S.T. was being implemented through executive order by the Central Government. The present Bill
would provide statutory basis for reservation of seats to the S.C. and S.T. Besides, this Bill would
provide, for the first time, reservation for students belonging to the Other Backward Classes in
educational institutions maintained and funded by the Central Government keeping in view the
following recommendation of the Mandal Commission.

“Seats should be reserved for OBC students in all scientific, technical and professional
institutions run by the Central as well as the State Governments. This reservation will
fall under Article 15(4) of the Constitution and the quantum should be the same as in
the Government services, that is 27 per cent. The States which have already reserved
more than 27 per cent seats for OBC students will remain unaffected.”

While the recommendation of the Mandal Commission was implemented by the Central
Government for reservation in Government jobs, it could not be done for admission in educational
institutions.



The Congress Party, which is the champion of the S.Cs., S.Ts., OBCs and the downtrodden

had earlier constituted such Backward Classes Commission on 29" January, 1953 headed by Kaka
Sahib Kalekar, the then Member of Parliament. The Commission had recommended 70 per cent
seats in all technical and professional institutions for qualified students from the backward classes. It
was decided to leave it to the State Governments to draw up their own OBC lists. It 1s the Congress
Party again which is bringing forward this Bill on reservations. On behalf of the families of OBCs, |
convey my sincere thanks and best wishes to the hon. Minister Shri Arjun Singh.

In this connection, I would like to draw to the hon. Minister Shri Arjun Singh that the
students from the other communities also are facing lot of inconvenience and difficulties. For
example, I would like to mention about my State, the largest communities — Kapu, Balija, Vontari
Telaga and other communities are also seeking and they are fighting with the State Government to
consider them as Backward Classes. The State is yet to consider them so. It has been referred to the
Commission. The Commission is yet to decide the matter. Till such time, the students are facing a lot
of inconvenience.

In these circumstances, I would request the hon. Minister and also all the colleagues here and
the Union Government to consider such cases and specially the communities that I mentioned which
are in large numbers — Kapu, Balija, Vontar1 Telaga. The students who could also be benefited 1f
they could come in the mainstream of this reservation.

There 1s no provision providing for reservation for women OBC students. I would request the
Government to look into this aspect also and give special attention to the women students of OBCs.
[MSOffice71]

Sir, before concluding, I would like to request the hon. Minister that infrastructure-wise, he
has to take care of institutions, especially those in township areas. Normally, the students study in
district headquarters. Then, they come to cities and well-developed cities. Naturally, there will be
difference between them and as compared to the students who have studied in the cities, they may
not be as competent. In order to overcome such a thing, I would request the hon. Minister to give
adequate funds to the institutions developed in rural township areas.

At the end, I would request the Parliament, which had displayed a rare unanimity in

3rd

enactment of 93'“ Constitution Amendment Bill in January to provide

legal support to the policy of reservation in admission to educational institutions, to show the same
spirit in unanimously passing the historic Bill which i1s going to benefit millions of students
belonging to the economically weaker sections of our society.

With these words, I conclude.



SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, reservation is a matter of right. It is
a right conferred under the provisions of the Constitution. Unfortunately, there 1s a tendency to
picture this right as a matter of quota. Quota involves concession, but this is not a matter of
concession. We have heard about quota of kerosene, quota of food materials etc. They are
concessions, but this is not a concession. This is a matter of constitutional right conferred to the
weaker sections of the society who are socially and educationally backward. So, please treat it as a
quota system, but it is a matter of right. This must be made clear without any ambiguity.

I have many things to mention, but I will take two points — exclusion of minority institutions
and exclusion of creamy layer. These two are the basic issues. Before I go into the details about
these two major issues, I would say that these two issues will come up for debate for a long time to
come.

When this Bill was introduced in the House, the matter went up before the Apex Court in the
form of a Public Interest Litigation. Hon. Apex Court made some observations and those
observations are pertinent in this context. Let me tell the first observation. On a careful reading of
the Supreme Court judgement, we find that they were of the opinion that the concept of creamy layer
should be made applicable to OBCs, and not only to OBCs but also to SCs and STs. That is the
judgement that was given by the Bench. But the Government came with the clarification that the
Supreme Court did not make such an order, and the Scheduled Castes and the Scheduled Tribes are
not excluded on the basis of creamy layer. They said that this concept of creamy layer is not
applicable to them. That was the explanation given and let it be there. The Supreme Court went
forward to the extent of saying that it was interference with their rights.

Then, when the Apex Court was hearing a petition about validity of this Bill, they observed
that the Government 1s not having sufficient data. So, they said that let us have the data on the basis
of which the Government took the decision of giving reservation in institutions of higher education.
It was said in the court that the matter was being investigated by a Standing Committee of
Parliament. The court went on to direct the Attorney-General that the Report of the Standing
Committee may be placed before that court for verification in a sealed cover. That was the first
observation made by the Supreme Court.[s72]

We must understand the point that when a document is placed before this House, then it
becomes a public document and there need be no sealed cover for it. Why should there be an issue of
sealed cover when the Report has been presented before the House? Why should the court direct the
Attorney General to place the Report in a sealed cover? Subsequently, they clarified this issue, but
the intention of the Supreme Court was to get the Report even before it was presented in this House.
Otherwise, there was no need to make an observation that it must be produced in a sealed cover.
Subsequently, they also changed their position on this issue.

We would like to inform the public that the doctrine of Mandal Commission is accepted by a
final decision of the Supreme Court, and it 1s not violating the basic structure of the Constitution. It
is a right, and it has been accepted.



As regards the issue of creamy layer whether it could be extended to SCs and STs is a matter to
be debated subsequently. The Standing Committee also recommended that the creamy layer should
be excluded in this 27 per cent reservation. But the Supreme Court -- in dealing with the Mandal
Commission case -- evolved a new formula, and that formula is the creamy layer formula. It 1s still
there. How far it will go -- when we pass this Bill -- is a matter to be seen afterwards? Anyhow, our
Party has taken a decision in exclusion of creamy layer in the matter of OBCs. This is a debatable
point, which will come up for discussion at a later stage. Therefore, I am not going to pass any
remarks on it. But the creamy layer evolved by the Supreme Court is applicable for OBC, and this 1s
the present legal position. Anyway, I leave it to the competent authority to decide on it.

As regards the issue of exclusion of minority institutions, it is a very very important point so far
as my State is concerned. Christians and Muslims form the national minority, but in my State, 40 per
cent of the population constitutes these two communities. If I may put it, about 80 per cent of all the
higher educational institutions are controlled by these ‘minority communities’. It would mean that
Shri Arjun Singh’s law will be available only for these 20 per cent of the institutions, which is a very
grave situation.

Who is to decide about the minority community? In clause 2 (f), minority institutions have been
defined. Minority institution is defined as a minority educational institution under the National
Commission for Minority Educational Institutions Act, 2004. I may recall that in 2005, when the

amendment to the Constitution, namely, 93rd Amendment, was introduced in this House, I raised this
very important point that there should not be any blanket exclusion to the minorities. Unfortunately,
you have given a blanket exclusion to the minorities. What was the purpose of doing it? I am asking
this because it is a very dangerous position. Now, Kerala is reeling under that position.

The Kerala Government has brought in a new Educational Act, and that is being challenged on
the definition of minority institutions. If that is upheld, then the whole thing will go. Therefore, |
would request the hon. Minister to make a clear stand with regard to the definition of minority
communities. Otherwise, this Bill will not help the poor people, the backward community as well as
the SCs and STs in my State. It would not help them because it is only 20 per cent there. Why do
you give reservation if this is the case? I am asking this because it becomes a futile exercise. We
have taken an unwise decision of giving total protection to minority institutions, which is uncalled-
for, and unjustified in the nature of the case.n3]

[r74]

When that amendment Bill was being discussed in the House, I humbly drew the attention of
the House to this fact. The hon. Minister would say, “Who is to decide the minority institutions”.
The State Government should be given the power to define a minority institution. How are they
defined? An institution may be managed by a minority community but about 70-80 per cent of the
students studying there are from non-minority communities. The students who are studying in a so-
called minority community institution belong to a majority community but the management rests



with the minority community. This is the position. How can we correct that position? Who is to
define a minority community institution? It is defined nowhere.

The Minorities Commission will always say that if it is conducted by a trust or some other
agency, it 1s called a minority community institution leaving it to, if I may put it that way, the mercy
of God the fate of these poor people belonging to the majority community, the Scheduled Castes,
Scheduled Tribes and Hindus as a whole who study in these institutions paying lakhs of rupees as
capitation fee and tuition fee. How can we help them? I would like tell the Minister that he has done
a very wrong thing in giving complete and total protection to minority communities without taking
into consideration the circumstances obtaining in each and every State.

You take the case of the North-East. Christians are in majority there. So, a minority in a
particular State may not be a minority in another State. It may vary according to the circumstances
available in the State. These two questions, creamy layer and the minority institutions, will form the
topic of the discussion. God save the hon. Minister Arjun Singh ji. This is my humble submission.

I support the Bill and we will ensure that the Bill is passed. But I would say that without
defining the minority educational institutions, the Kerala State will be in difficulties always.

With these words, I conclude.

SHRI ASADUDDIN OWAISI (HYDERABAD): Thank you for giving me this opportunity. I rise to
support the Bill that has been tabled in the august House. I have got some important points to bring
to the notice of the august House.

The Sachar Committee report has been tabled in this House. It clearly states the educational
backwardness of the Muslim community. According to Sachar Report, there are 39 per cent OBCs
and 0.8 per cent Scheduled Caste in the Muslim community.

[ support this Bill which provides reservation in Central Universities to SCs, STs and OBCs.
However, | would like to know as to how fair it is to deny the benefits of reservation on the basis of
religion, especially after the Government has tabled the Sachar Report in this august House which
shows how bad my educational standards are and my conditions are.

I would just like to quote one point here as far as the report is concerned. Page 73 of Sachar
Report clearly says, “The percentage of population of graduates, as far as the Muslims are
concerned, is 1.2 and those attending P.G. courses 1s 16.3.” It is lesser in Muslims than in dalits also.
You are not implementing these minority universities over there. But why is it that [ am being denied
such benefits? Moreover, the Presidential Order of 1950 contravenes the basic fundamental rights
given in the Constitution.[r75]

How is it that only SCs belonging or professing the religion of Hinduism or Sikhism or neo
Buddhism are being given reservation? Why not Dalit Christians and Dalit Muslims? This question
has to be pondered over by the Government. I would request you sincerely, Sir, that the Government
should come forward and ensure that the 1950 Presidential Order, Schedule III 1s amended. It says
that only a person professing Hinduism or Sikhism or neo Buddhism can be classified as Schedule



Caste. How is that possible? This Report of yours clearly says this. There is this argument about
Muslims and OBCs. Why is it such a low percentage is there? This has to be looked into.

Lastly, about Jamia Milia University, how is that the present Vice-Chancellor wants to
implement this present Bill in Jamia Milia University? Why has the Vice-Chancellor overnight
changed this position? Why are we being denied such benefits? I would request you that this issue
has to be taken care of. They have applied to the National Minority Education Commission also. It is
pending over there. If Jamia Milia University is not a minority University, then, which is a minority
university? This 1s a very important question. These are important points I wanted to bring to the
notice of the august House.

I support this Bill. I hope that this UPA Government will take affirmative action and will not
deny us reservation under Article 16(4). If people are opposed to reservations to Muslims, they
should look into the pre-native history of Article 16(4). It is none other than Sardar Vallabhai Patel,
who has stated ‘classes” means ‘Minorities’. He was the Chairman of that Advisory Committee.
Why are Muslims having reservations in Kerala, Tamil Nadu and Karnataka? Why can they not be
given reservations nationwide? It has to be done. Literacy rate of 13 per cent of population is only
59. There is a huge difference between literate and educated persons. You can very well imagine 13
per cent of population with a literacy of 59 per cent. Hence, I would request that the Government
should come forward with the proposal and I hope that the hon. Minister, when he stands up to reply
would respond to this or this UPA Government has to amend 1950 Presidential Order. They have to
take affirmative action under Articles 15(4) and 16(4).
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SHRIMATI TEJASWINI SEERAMESH (KANAKAPURA): For the first time, I find it difficult to
cooperate with the Chair but I would try to give respect to the Chair’s observation. I thank you for
giving me this opportunity to speak.

I would say that the UPA Chairperson, Shrimti Sonia Gandhi, hon. Prime Minister, Shri
Manmohan Singh and HRD Minister, Shri Arjun Singh are doing justice. It was a decade long
injustice, which they are trying to correct and thereby trying to give justice to 60 per cent of the
OBC people who were deprived of this Constitutional guarantee so far. We should bow our heads to
them.



The Mandal Commission says that 52 per cent of our population is OBC but in reality it is 60
per cent. When the rest of India is enjoying the fruits of independent India, why 60 per cent of India
should remain backward? Let my friends first give me an answer to this.

The word ‘class’ says, it 1s the divide between the rural India and urban India. Health,
education, economy, social equality, civilization, all are vital factors which keep a society in balance.
[R77]

Today, why is this imbalance? Opportunity is the greatest thing in the society. Rural children
are unable to get proper education today. They are unable to get proper food. That i1s why, we have
to achieve the spirit of the Constitution. It is the right of the OBCs. It is not a privilege for the
OBCs to get 27 per cent reservation. That 1s why, with pride our forefathers like Pandit Nehruji and
Dr. Ambedkarji brought the first amendment in 1951 to correct this measure. The Directive
Principles of the State enshrined in the Constitution direct the States to take care of the weaker
sections including OBCs and save them from social injustice. That is why, we brought this Bill. It
1s because education 1s playing a vital role and education 1s a leveler. Today, there 1s no awareness.
That 1s why, when the Bill for reservation for OBCs was introduced, a section of the society behaved
in a manner as if heavens are going to fall and as if a crime is being committed on this Earth. If this
60 per cent people of the population rise and start protesting, where will be peace in the society?
That shows their ignorance even today. We have not divided the society. Who has divided the
society? As long as society is there, there will be caste and religion also. But that should not
deprive rural India or poor people or OBC people of their constitutional right.

My second point is that today there 1s an urgent need to increase seats in the universities and
educational institutions. There is a great demand for the education. Why our children, brothers and
youths should be deprived of having higher education and quality education? After all India needs
to take everybody together on this great motherland. Once I heard that the quality will suffer. Who
has built this nation, your infrastructure and your buildings? All these things have been built by
everybody. They have not been built by one section of the people.

As far as judicial battle is concerned, I can understand that it is a decade long battle. We have
a history of that. Why have we come to Parliament? We have come to Parliament to correct these
mistakes. We are representing different sections in Parliament. We are facing different situations.
So, we have to correct this inequality in the society. It is the order of the day, need of the day and
the demand of the day that we must provide proper reservation to the OBCs. Today, we are running
Scheduled Castes and Scheduled Tribes Forum to address that problem. Can we answer why such a
social cry and untouchability 1s there even today in this civilized society even after 60 years of our
Independent India? As long as we are unable to correct these social evils, it is our duty to protect
their basic rights. That is why, I once again compliment the Minister for bringing this brave Bill. In
our State we have achieved this and for that I compliment the Government of Karnataka. I would
appeal to all my friends from different Parties to accept this. We are seeking only 27 per cent
reservation for 60 per cent population. So, there is nothing wrong that we are doing. All of us
should raise our heads in pride that at least we are doing justice after 60 years through this Bill. |
would like to see equality in this Independent India.



With these words, I would like to thank the Chair for giving me this opportunity.

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Sir, I thank you for giving me this
opportunity. The Preamble of the Constitution of India begins with assuring social, economic and
political justice. The letter and spirit of the social justice has been reaffirmed by the first
constitutional amendment moved by Panditji. Article 15(4) of the Constitution provides for special
provision for the advancement of any socially and educationally backward classes of citizens or for
the Scheduled Castes and the Scheduled Tribes. Under Article 340 of the Indian Constitution, the
Kelkar Committee and the Mandal Commission were constituted by the then Government.[R78]

17.00 hrs

Based on the recommendations of the Committee, the Government had given 27 per cent
reservation for the persons belonging to the Other Backward Classes in Government institutions and
Public Sector Undertakings. But at that time they did not provide for reservation in the educational
institutions. In the year 1990 Shri V.P.Singh was the Prime Minister and Shri Ram Vilas Paswan was
the Minister of Social Justice and Empowerment. At that time we were studying in University and
had questions in our mind about this issue. We felt that without reservation in education, reservation
in jobs would have little value. How can people belonging to Other Backward Classes occupy higher
positions without having the requisite higher education? How could they become eligible to fill such
posts? Since then there have been agitations going on, this has been delayed but even then now the
hon. Minister has brought this legislation and I would like to appreciate his efforts for that.

This was also an assurance given in the Common Minimum Programme. The UPA
Government had made a promise to the country, to the people belonging to the Scheduled Castes, the
Scheduled Tribes and the Other Backward Classes that 27 per cent reservation would be provided to
them 1n educational institutions without any control. But according to this Bill, if one were to look at
Sections 4 and 5, it would be seen that the Government proposes to put some speed breakers by
saying that there would be some quota in the first year and then some quota in the subsequent years.
I would like to appeal to the Government not to put these restrictions and provisions of Sections 4
and 5 may be removed from the Bill. The promise made by the Government in the Common
Minimum Programme is that they would provide 27 per cent reservation for people belonging to the
Other Backward Classes; 15 per cent for people belonging to the Scheduled Castes and seven and a
half per cent for people belonging to the Scheduled Tribes. Then, why is the Government now
putting these restrictions?

17.02 hrs
(Shri V. Radhakrishnan in the Chair)

Though my Party appreciates the effort, yet would like to request the Government to remove
such restrictions. The Forum of the OBCs led by Shri Hanumantha Rao met the hon. Minister and
the hon. Minister also was kind enough to accede to their representation. My demand is that
provisions as contained in Sections 4 and 5 of the Bill should be removed and only then the people



belonging to the Other Backward Classes, the Scheduled Castes and the Scheduled Tribes would be
happy. These are my suggestions.
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ambit of the Bill for providing reservation at least to the Scheduled Tribes of North-Eastern region.

[r83]

MR CHAIRMAN : Your time is already over.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Thank you, Sir.

MR. CHAIRMAN: Shn S.K. Kharventhan wants to lay his written speech on the Table of the
House. He is allowed to lay his speech. I thank him.

SHRI S.K. KHARVENTHAN (PALANI) : I am thanking the Hon’ble Prime Minister of India Shri
Manmohan Singhji and Hon’ble Madam Soniaji and our Hon’ble Minister Arujun Singhji for the
introduction of this landmark Bill for the welfare of scheduled castes, the scheduled tribes and other
backward classes of citizens of this country.

As per a 3" amendment during the year 2005 the clause 5 was inserted in Article 15 of our
Constitution, with a view to promote the educational advancement of the socially and educationally
backward classes of citizens, the Scheduled Castes and Scheduled Tribes through special provisions
relating to assistance of students belonging to these cateogires in all educational institutions,
including private educational institutions whether aided or unaided by the State.



Originally there was no such provision in Article 15 of our Constitution. In the case of
Champakam Dorairaj, state of Madras set aside the reservation of seats in educational institutions on
the basis of caste and community provided by the then Government of Madras and by great leader
Shri K.Kamaraj. Then late leader Shr1 K.Kamaraj requested Shri Jawahar Lal Nehru to amend the
constitution to provide reservation for weaker section in the society. Shri Jawahar Lal Nehru the then
Prime Minister requested Dr. B.R.Ambedkar the then Union Law Minister to amend the article 15 of
our Constitution. Dr.B.R.Ambedkar amended the article 15 and inserted sub clause 4 and it provide a
blanket provision that nothing shall prevent the state from making special provision for the
advancement of SC/ST and OBC people.

About 72% population and fervent work force of the country is still living in rural India. Out
of the total rural workforce 39.50 per cent are cultivators and 33.20 per cent are agricultural
labourers. The agricultural labourers needs reservation but it continues to by-pass them. As regards
cultivators, all those upon the semi-medium size of holdings and who are wholly dependent on
agriculture and other connective activities deserve the benefit of reservation.

* The speech was laid on the Table

Mandal Commission refer to the need for reservation in Educational Institutions. There are
dozen recommendations in the report, which propose, apart from reservation in Government jobs
and educational institutions, separate coaching facilities for students aspiring to enter technical and
professional institutions and special vocation-oriented education facilities to upgrade the academic
and cultural environment of OBC students.

The Reservation in education and public service began in the Madras Presidency as early as
1831. The British Rulers initiated this in response to demands from various groups. Then this
movement was developed and achieved by late Leaders Shri K.Kamaraj and Shri E.V.Ramasamy
Naicker. Tamil Nadu had 69% reservation even before the Mandal Commission recommendations.
In Andhra Pradesh it was initiated in the 1970s while in Gujarat and Maharashtra the schemes were
formalized 1980s and 1990s. At present Karnataka is having 50 per cent reservation out of which
32% for OBCs and 18% for SCs and STs in all the higher education institutions. From 1992 to 2002
over 25000, OBC students were able to get admission in professional colleges in Karnataka. Andhra
Pradesh has 49.5% reservation and Kerala has approx. 50 per cent reservation for its OBC, SC and
ST populations.

The present Bill pave way for poor rural students to get admission in Central Educational
Institutions. By introducing reservation in Central Education Institutions whether it will affect the
merit? Certainly not. Thousands of youths from rural areas are working in IT Sector throughout the
world. Most of them hail from very poor families and studied in corporation schools or panchayat
union schools. Some anti-reservationists are arguing that OBC communities cannot throw up
sufficient number of bright students to fill up their quotas in Higher Education Institutions. It is
totally false. Assuming that 5000 students were to be admitted to IIT’s every year and 27 per cent
reservation was made for students belonging to OBCs, it would work out to 1350 seats for the
OBCs. The number of ITTs aspirants from the OBC communities is about one lack. Reservation



exists in many well known universities yet the quality or prestige of these universities has not been
vitiated.

Even in USA affirmative action was promoted by President Lydon Johnson in 1974 to
promote American Blacks who were deprived of most opportunities. The affirmative action was
successful in Japan, Former Soviet Union, Former Socialist Countries of East Europe along with
Cuba and Vietnam.

Immediately after the revolution, Lenin proclaimed the affirmative action known as
“KORENIZATSIIS” to provide affirmative preferences for non-Russians, Backward Ethnic Groups
and poor Russians.

In this juncture, I want to mention the words of Rabindranath Tagore: “If our political
progress is to be real, the underdogs of our society must be helped to become men”.

Through this Bill our UPA Government decided to uplift the poor students to higher level.

Out of 110 crore population nearly 90 crore are poor OBCs, SCs and STs. All are thanking
our Hon’b le Minister Shri Arjun Singhji for this landmark historic achievement.
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MR. CHAIRMAN : Hon. Members, as per the List of Business, we are to take up the Half-an-Hour
Discussion at 5.30 p.m. But I would like to get the sense of the House whether we shall continue
with the discussion on the Bill or take the Half-an-Hour discussion.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI B.K.
HANDIQUE): Sir, let us continue the discussion on the Bill and if the hon. Member does not mind,
the Half-an-Hour discussion may be postponed to tomorrow. The hon. Minister also has an
engagement and shall not be present in the House if this is taken up after this Bill is passed...
(Interruptions)

SHRI BRAJA KISHORE TRIPATHY (PURI): Tomorrow is Friday and we have Private Members’
Business... (Interruptions)

MR. CHAIRMAN: We can postpone the Half-an-Hour Discussion to tomorrow.

SHRI B.K. HANDIQUE: We can have Half-an-Hour Discussion after the Private Members’
Business.

MR. CHAIRMAN: All right. We will continue the discussion on the Bill and the Half-an-Hour
discussion can be taken up tormorrow.

i e Sfedel (UeRQR) @ wwmfa Sft, A At oA e St W # ve weaqf fad oew o g1 ww
Fra derfores dwenslt # Ta M gw . iR MM & el @ smero & aren agd & wiferR fae 2l
[s86]
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(Mr. Deputy Speaker in the Chair)
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MR. DEPUTY-SPEAKER: Now, there 1s no time available to any Party but still I have four or five
speakers more on this Bill. So, it is my humble request to all of them to finish their speeches within
two minutes.

Now, Shri Satpathy.



SHRI TATHAGATA SATPATHY (DHENKANAL): Mr. Deputy-Speaker, Sir, I am grateful to you
for giving me this opportunity to speak on the Central Educational Institutions (Reservations in
Admission) Bill, 2006.

Sir, we know that the human nature does not allow that anybody gives anything to anyone
else, and you have to be able to receive it. If we go according to this belief, we find that in this
Hindu community in India, the upper castes, the Brahmins, the kshatrivas and others have been
considered as the creamy layer and thus deprived of reservation, which I wholeheartedly support
because the perception is that they are ahead of the others. But, Sir, when we see the effects of
reservation for the past sixty years, whether for OBCs or SCs and STs, we find that amongst that
section of the society, those who have become the creamy layer, the upwardly mobile and those who
have been benefited, are unwilling to let go of the benefits that they have received. Therefore, it can
be safely assumed that in this country, today there 1s a backward race. Everyone wants to become
backward. As Shri Gangwar has said earlier, from 2000 institutionalized or registered OBC castes,
now we have 6,500. This number alone shows that we have got into a sick mode, a mode where
people have become mentally sick, and everybody wants to be backward. People are tricking this
system to get themselves registered as backward. Those who can try to manipulate and become
backward and are willing to be registered as backward because they want the benefits. It is a ‘grab
grab’ situation. We, politicians, here and who have been elected to this August or September or
October House are unwilling to speak the truth. This is no more a august House. ... (Interruptions)

MR. DEPUTY-SPEAKER: Please conclude.

SHRI TATHAGATA SATPATHY : Sir, give me some more time.

Sir, we are unwilling to find the truth; we are unwilling to say what the truth is; and we are
unwilling to accept the reality of this country. It i1s a race. Everybody wants to become the
champion of the backward. It does not matter if the champion is a Rajput or a King or a Zamindar.
We saw that in 1990 when Shr1 V.P. Singh ventured out and wanted to be the champion. Now, we
are seeing many more champions. But it is a sad state for this country that there is nobody who is
willing to come up and say: "&1 9$ 10 df & forg arReror o’ The founding fathers of the Constitution
in this country said that after ten years, you get rid of this reservation. Today, we are in a backward
race, and we want to become more and more backward so that we get the benefits of this nation. Sir,
when do we change this mindset? Will we remain as we are or will we change ourselves? That is
the question.

Sir, it is a question of what kind of a society we want to create. I would like to question the
hon. Members of Parliament from both sides of the House to give in writing that when they go to
CGHS dispensary or RML Hospital, it should be mandatory that they should get a doctor who comes
from their community or from the backward community, and they shall not ask for a doctor who is
qualified. [R88]

[f you say, on the one hand that there 1s no mertit; if you say, on the one hand that merit does
not matter; on the other hand, you are saying globalization; you are saying that we want to be



competitive internationally. You have to recognize merit; you have to recognize merit only when you
bring in the OBC or ST or SC from the lowest of the low, from the poorest of the poor. If they are
fed well, clothed well, educated well, then they become competitive. We do not do that; we cheat
them; we try to take their votes; we try to benefit from their backwardness; and we give them solace
that: “Listen, you are backward; we will do something for you.”... (Interruptions)

But it is not them that we are benefiting. We have our eyes in the coming UP elections; we
have our eyes on becoming the champions of the backwards.

MR. DEPUTY-SPEAKER: Please sit down now.

SHRI TATHAGATA SATPATHY : Sir, this is a repressive step; this is a very reactionary mindset,
and I hope and believe that this Government and those who are present in this House today, will
really consider this step and will think of the nation, think of India’s future; and not become caste
ridden, religion ridden, petty or small, but grow beyond all that. They have to rise above personal
greed and party interests.

With these words, I conclude.

SHRI P. MOHAN (MADURAI) : Sir, I would like to extend my wholehearted support to this Bill on
behalf of my party, CPI(M). I would like to point out that this is a historical and momentous one to
benefit the backward sections of the society hailing from SC/ST and OBCs. All these days we have
had the cart before the horse. Now we are setting right the fallacy and put the horse before the cart.
Now the clock has been put back.

Based on the recommendations of the Mandal Commission the OBCs have been extended
with the right to have job reservations in central government offices. After providing for job
reservations to SCs/STs and OBCs only now we are going in for providing reservations in central
educational institutions.

This Bill when passed will enable the backward sections of the society to get higher
education. This will arrest the trend that was there for the past 59 years. From now on the higher
education will be at the reach of the deprived sections like SCs/STs and OBCs. According to the
statistics dished out by the Government only 6 per cent of our children would go upto the level of
pursuing higher education. Only 6 persons among hundred people who go to schools have the
consummation in the form of higher education. Most of the children from the backward sections of
the society are not able to offer higher education because of their poor background, standard of
living, poverty conditions, financial impairments and social disabilities. Their standerd of living,
their educational background and their economic conditions were posing problems and causing
hurdles preventing them from going for higher education. This Bill will pave way for the children
from the SCs/STs and OBCs to go for higher educations and job opportunities reserved for them.



*English translation of the speech originally delivered in Tamil

Today we are in the age of Information Technology. We are witnessing a social divide that is
emerging. We find computer literates on the one side and making money while there is another
section not having access to the computers. This deprivation will lead them to further social and
economic deprivation. A danger is looming large. As one who comes from Tamil Nadu that has
championed the cause of social justice even before independence and one from Tamil Nadu that
gave Thanthai Periyar to the world, I feel proud to welcome this Bill. As far as Tamil Nadu is
concerned, it has always been in the forefront to ensure social justice by way of providing
reservation in jobs and education. Only now the Centre is legislating in this regard. This needs to be
implemented properly.

In this age of globalisation education is increasingly becoming a commercial venture. If we
are to implement this Act in a full fledged manner we must ensure that education i1s not
commercialised further. Privatisation of education and commercialization of education should be
stemmed.

Education must get 6 percent of GDP as agreed upon in the National Common Minimum
Programme that was given to the Government led by the UPA. I would also like to impress upon the
Minister to ensure that the misleading word “certain” in clause 5 of this Bill is removed to allay
apprehensions in the minds of the people as spelt out by some of my esteemed colleagues who spoke
ahead of me.

Let me conclude with one suggestion. When a student from SC or ST or OBC community is
applying for admissions in central educational institutions like IIM or IIT, even if they had indicated
so in their applications, if they could get higher percentage of marks and find place in the merit list
their names must find place in the merit list for open candidates. This is necessary because some
more deserving and waiting candidates from the SC/ST and OBCs can get the benefit from the
reserved list.

Even if they get 90% of marks they should be automatically taken to the open category lists.
Only then we would be rewarding meritorious candidates from among the SCs/STs and OBCs while
providing social justice in toto. Extending my support to this Bill, let me conclude my speech.
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MR. DEPUTY-SPEAKER : Nothing is going on record. Please sit down.

(Interruptions) ... *

#ft diva A @ Jurede Heley, § 991 AR g1 g9 SHiE € 6 o § g3 wedn Aol L. (erEer)
MR. DEPUTY-SPEAKER : This is not the way. Nothing is going on record. Please sit down.

(Interruptions®) ...

* Not recorded
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... (Interruptions)
18.00 hrs
MR. DEPUTY-SPEAKER: Shri Tapir Gao. You may speak for two minutes.
... (Interruptions)
SYTEIE HEIGd: TN S, 3MUHT B W Rere # 78 o W@ 2
(Interruptions) * ...
MR. DEPUTY-SPEAKER: Nothing 1s going on record. You are wasting the time.
... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing 1s going on record. Please sit down.
(Interruptions)™ ...
MR. DEPUTY-SPEAKER: Nothing 1s going on record.

(Interruptions)™ ...
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MR. DEPUTY-SPEAKER: Please sit down now. Nothing is going on record. You are wasting the
time.

(Interruptions)™ ...
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SUTEAE Heled : 3MY a1 fiee # o ard W Y|

... (TaLT)
MR. DEPUTY-SPEAKER: Please sit down now.

... (Interruptions)

MR. DEPUTY-SPEAKER: Shri Tapir Gao. You may speak for only two minutes.
sft IR e @ SUTeAE HElGY, 31U Ive UBS 957 & foIy Hfed| ... (aur)
SJUTEAE HEIGT ¢ 3MSdel Sfl, MY Ul dldl b & g4ielg 40 S|

... (eTge)

MR. DEPUTY-SPEAKER: Now, Shri Tapir Gao will speak. You may speak for only two minutes.

SHRI TAPIR GAO (ARUNACHAL EAST): Hon. Deputy-Speaker, Sir, you are allotting me only
two minutes to speak, but constitutionally, being a tribal, I have got 7.5 per cent right. So, [ am
converting it into minutes! ... (/nterruptions) Sir, I am the last Member to speak on this Bill. Really,
on behalf of the SC, ST and OBC community of this country, I salute the hon. Minister, Shri Arjun
Singh. He 1s really working hard for the SC, ST and OBC people of this country. I can term Shri
Arjun Singh as Arjun of kalyug but sometime, I find that Shri Arjun Singh stands without arms and
ammunition in the warfield, fighting for the SC, ST and OBC community of this country. So, I
would request him to equip himself with arms and ammunition so that in the warfield, he can really
fight for the cause of the SC, ST and OBC community of this country.

First of all, I would like to mention that you are extending reservation in admission to
Centrally-aided institutions, but I would request that the intention of the institutions should also be
safeguarded.[s91]

It is a safeguard in the sense that vgel 59 $iee@ & g\ @1 e @1 gl The intention of the
institutions will have to be rectified. The OBC, ST and SC students are being mentally harassed
when they get admission, and they are being harassed even for getting their ratings in the
institutions. Therefore, they become blacksheep in the institutions.

We are aware that there is a law against atrocity. How we are to implement this law against
these institutions? This could have been added in this Bill, which could have been a protection, and a
weapon to protect and prevent the STs, SCs and OBCs atrocity in institutions. I would have felt
happy, and the people of this country would have felt happier if reservation in admission for SCs,
STs, OBCs and the minorities was also provided in the private institutions. It would have been made
a better Bill. Hence, | termed you as a warrior without arms and ammunition as this is creating a
social imbalance. We need to mix with the minorities, and we need to mix with the high-class people



where the private institutions are doing a good academic job. Please give me some more time. ...
(Interruptions)

MR. DEPUTY-SPEAKER: It is not possible for me to give you five more minutes to speak on this
1ssue.

... (Interruptions)

SHRI TAPIR GAO : The OBC, SCs, STs, and even the minorities could have been given quota in
the private institutions. This would have made this a better Bill for the social development as well as
the overall development of this country.

You are a good astrologer in the sense that you can determine that the tribal boys, girls and
OBC cannot become scientists. I am saying this because you have excluded the creamy institutions
of the country. Nearly 18 institutions have been left out where the SCs, STs, and OBCs cannot have
reservation. You will have to find an institution like the Bhaba Atomic Research Centre for the SCs,
STs and OBCs in this country where the OBCs, STs, and SCs can have the privilege to become
scientists, doctors, superlative human beings, etc. But you have excluded these institutions.

Lastly, I need a clarification from the hon. Minister on one issue. Unlike other Ministers, you
will take a very short time to respond, and within this short time I need a clarification on minorities.
Is it the linguistic minorities or religious minorities? This has not been clarified in this Bill.
Therefore, 1 seek your clarification on this issue, and I am sure that you will make it clear in the
short span of your deliberations.

One Member said that the BJP has not done anything. ... (Interruptions)

MR. DEPUTY-SPEAKER: Mr. Gao, thank you very much. Please sit down.

... (Interruptions)

SHRI TAPIR GAO : But in 1997, Shri 1. K. Gujral dereserved the reservation policy with five
official memorandum, but the BJP restored those five official memorandum. This is the record of the
BJP in this country. ... (Interruptions)

MR. DEPUTY-SPEAKER: Thank you very much. Now, I would like to request the hon. Minister to
respond to the discussion.

SHRI TAPIR GAO : Further, political reservations have been extended by the BJP in this House. So,
the BJP should not be blamed for it. BJP supports reservation, and the BJP supports the SCs, STs,
OBCs and even the minorities of this country. Thank you very much for allowing me to speak on
this issue.

MR. DEPUTY-SPEAKER: Now, I request the hon. Minister to respond to the discussion.

... (Interruptions)



SHRI MANORANJAN BHAKTA (ANDAMAN & NICOBAR ISLANDS): Sir, I would request you
to give me two minutes to speak on this very important issue. ... (Interruptions)

MR. DEPUTY-SPEAKER: I am very sorry, but I have already called the hon. Minister to respond on
this 1ssue.

... (Interruptions)

1. foora pAR Acea (SfEmr foeeft) : Swemer off, 59 foa & arv & &9 oriistica & € o orisvcd 7@
Y, IFDH dR H B o

MR. DEPUTY-SPEAKER: All right, you can speak at that time.
... (Interruptions)

SHRI MANORANJAN BHAKTA : Sir, I will take only two minutes time from you to speak on this
issue, and I will follow it too. ... (Interruptions)

MR. DEPUTY-SPEAKER: Hon. Minister, please sit down for two minutes.
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SHRI MANORANJAN BHAKTA : Sir, I support the Bill piloted by Arjun Singh ji who is a very
senior leader of the Congress party. There 1s only one point that I would like to bring to the kind
notice of the hon. Minister. There are a number of communities in Andaman and Nicobar islands
who are asking for Scheduled Tribe status but are not getting it. So, before you he does all this, the
hon. Minister must also kindly consider and see as to why communities like Oraon, Munda, Kiriya
who are living in these areas are not getting this status. I would request the hon. Minister to kindly
consider this.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI ARJUN
SINGH) : Hon. Deputy-Speaker, Sir, I am very grateful to all the hon. Members who spoke in the
debate today and I am particularly obliged to them that they kept in view the fact that this proposal is

the result of the Constitutional Amendment made in the 93 amendment. The spirit behind that
amendment has been kept in tact and an effort has been made to take a view which is as close to
unanimity as possible.[r93]

At the outset, I would like to say that the Legislative Department has already issued a
Corrigendum with regard to the mistake that was pointed out in the Hindi version and that
Corrigendum was distributed also but still I apologise for the inconvenience that some Members had
to face.

The first thing that I would like to mention very categorically is about the un-aided
institutions, because there has been some confusion in the speeches that have been made as to
whether this reservation will also be applicable to the un-aided institutions. In this regard, I would
like to say that a Bill 1s under preparation, and very soon it will come before the House, which will
take care of that aspect also.

Various points have been raised and I will put them in separate categories. Firstly, the
suggestions have been made about the implementation of this law. Those suggestions are most
welcome and I would like to assure you that at the time of its implementation, we will try to consult
all Members of this House in various ways so that the implementation of this Act also becomes as
unanimous as it is possible.

The minority issue seems to have focused the attention of some of the Members of the
House. If I may say so, this issue has already been decided by the Constitutional amendment itself
and, therefore, this law is obviously within the four-corners of that amendment. I cannot go beyond
that in satisfying some hon. Members about the minority issue. Therefore, kindly bear with me as it
is not within my power to do so. That decision was taken by this House on a Constitutional
amendment and that is the last word, so far as we are concerned.



PROF. VIJAY KUMAR MALHOTRA : That was only an enabling clause. You can easily delete the
word ‘minority’.... (Interruptions)

SHRI ARJUN SINGH: It was a Constitutional amendment and now, when the Constitution stands
amended, how can I say that this enables me to do this or that?

The other point which has been made is that the Schedule that has been drawn up, is bring
treated as if we have made a division between institutions. The Schedule was introduced not
because we are trying to divide the institutions but the Schedule was introduced... (Interruptions)

SHRI BRAJA KISHORE TRIPATHY : Not the institutions alone but you are dividing the nation
also.... (Interruptions)

SHRI ARJUN SINGH: Get out of that obsession of dividing everyone. Think of including
everyone. That should be the spirit.... (Interruptions)

SHRI BRAJA KISHORE TRIPATHY : You are excluding the private institutions run by the....
(Interruptions)

MR. DEPUTY-SPEAKER: Nothing, except the speech of hon. Minister, will go on record.
(Interruptions)™ ...

SHRI ARJUN SINGH: I do not want to enter into this debate because it does not help anyone. So
far as these institutions are concerned, they have been included in the Schedule because basically
they are not institutions where students are admitted for studies. They are basically research
institutions. They have to be kept separate so that confusion does not arise there. If and when they
become teaching institutions and they admit students, in the normal way, they will be attracted by
this Bill.[ro4)

* Not recorded

At the moment they do not. They can also be amended by the permission of Parliament
because none of this 1s going to go behind the back of this August House. All these institutions as
they are, are research-based and in that we do not want to create any confusion. That is the basic
reason.

So far as the question of Sixth Schedule in the North-East is concerned, we have kept all the
institutions of the Sixth Schedule in the North-East out because they are predominantly populated
by tribals and there we do not want this issue. So, it is a conscious decision and a decision which has
been endorsed by the Standing Committee.



Many of the States, in fact, have already initiated action and they have made some laws in
this regard to ensure the objectives of the Constituion Amendment. But this was needed because the
Central institutions which are under the Central Government have to be made eligible for giving
reservations to students in all Central institutions and this was a pledge which had been given by us
at the time of moving the amendment to the Constitution.

Sir, a question has been raised about staggering and why this cannot be done at one go. Let
me tell the hon. Members that the law permits any institution which wants to introduce it in one go
can do it. There 1s no prohibiting it. But the fact remains and the hon. Members would kindly bear
with me that there are practical difficulties as faculty and other factors are concerned and, therefore,
the principle has to be of ensuring any question of convenience in the institutions. If they so desire
and if it is necessary, they can do it within three years. So far as the Central Government is
concerned, 1t will assist all these institutions in ensuring that ultimately the reservation for 27 per
cent of OBCs becomes a reality in all Central Institutions without any fail.

So far as the question of reservation in minority institutions is concerned, I have to say that...
(Interruptions)

PROF. RASA SINGH RAWAT (AJMER): In case of reservation for minorities, it will be for
minority institutions only... (Interruptions)

SHRI ARJUN SINGH: If you are aware of the basic recommendation of Mandal, it has already
enumerated, in that list, the persons who are considered to be OBCs, whether they are Muslims,
whether they are Christians or whether they are Hindus. Why can they not be admitted where
everyone else 1s? What they want to do is certainly up to the Minority institutions. I have no
objection if Minority Institutions, on their own, wants to admit any people from there.

SHRI KHARABELA SWAIN (BALASORE): Will a Muslim OBC get admission in a Christian
institution?

SHRI ARJUN SINGH: If the institutions want to do it, who 1s stopping them?
SHRI KHARABELA SWAIN : But as per this law, he will not get admission.

SHRI ARJUN SINGH: As per this law, all people who come under the category of OBC are eligible
to admission on the Central institutions. This is not for any individual institution. This is for Central
institutions. If there is any default, you let us know and we will try to address it. (res) Sirpusofricese), |

think these are some of the basic issues that were raised.

There 1s one thing which I would like to point out. In fact, the whole question of reservation
started with the First Amendment of the Constitution which was moved by Pandit Jawaharlal Nehru
which took into account all the movements that have ultimately contributed to the freedom of India.
The fact is, the Indian Freedom Movement is not only a political movement. It was a social
movement also in which all the streams joined and then presented such a formidable opposition to
the British empire that they had no choice but to pack up. All those social movements, whether they
were in the South or in Maharashtra or anywhere else, constitute a very powerful stream in our



national ethos and therefore, I would like to say that when Panditji moved his First Amendment, he
was only taking note of what had gone into the Freedom Movement and what ultimately helped us to

achieve freedom. Therefore, the 934 amendment was moved and now, for the first time, a law is
being made under that amendment so that all the rights that accrue to the SCs, STs and the OBCs
become a statutory law which can be enforced. There should be no doubt that this is the will of this
Parliament. There should be no confusion that this Parliament has decided both to amend the
Constitution and now, to, with your help, amend the law and bring this law which will be the will of
the Parliament and we stand by this law.

With these words, I would like the hon. House to pass this Bill. (/nterruptions)

1. HeTeaRTd Rraaey (RrR) : Surede #eiey, F 1 i W& &l SIvFET H17

MR. DEPUTY-SPEAKER: No clarification is allowed. Please take your seat.
... (Interruptions)
MR. DEPUTY-SPEAKER: The question is:

“That the Bill to provide for the reservation in admission of the students belonging to
the Scheduled Castes, the Scheduled Tribes and the Other Backward Classes of citizen,
to certain central educational institutions established, maintained or aided by the
Central Government, and for matters connected therewith or incidental thereto, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House shall now take up clause by clause consideration of the Bill.

Clause 2 Definitions

Amendments made:

Page 2, for lines 22 and 23, substitute —

‘(e) “faculty” means the faculty of a Central Educational Institution;” (1)



Page 2, for lines 36 to 41, substitute —

‘(J) “teaching or instruction in any branch of study” means teaching or instruction in a
branch of study leading to three principal levels of qualifications at bachelor (under-
graduate), masters (postgraduate) and doctoral levels.’ (2)

(Shri Arjun Singh)
MR. DEPUTY-SPEAKER: The question is:
“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.
Clause2, as amended, was added to the Bill.

Clause 3 was added to the Bill.

Clause 4 Act not to apply

in certain cases
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SHRI KHARABELA SWAIN : The hon. Minister has said that because of the Constitutional
Amendment, his hands are tied. ... (Interruptions) Why should minority educational institutions be
excluded from the reservation for OBCs? Does it mean that the upliftiment of the OBCs of this
country is the responsibility of only the Hindus and that minorities do not have any responsibility
towards them? That is the major question I am asking. Does it mean that minorities will share only
the resources of this country and not the responsibility? That is why I am just asking this. Then,
everybody says, everybody is a patriot. People also say that the country does not belong to the BJP
alone. If that be so, then let the minorities also share the responsibility of uplifting the Scheduled

Castes, Scheduled Tribes and the OBCs. That is my appeal. If that be so, then 12 line should be
deleted.
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SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Sir, please give me a chance to speak. ...
(Interruptions)

MR. DEPUTY-SPEAKER: No. You have not given the notice.
... (Interruptions)

SHRI KHARABELA SWAIN : Sir, he has not given the notice. How can he speak? ...
(Interruptions)
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MR. DEPUTY-SPEAKER: Nothing will go on record. 3mua! @Ts ard Rers o T8 o & 2l
(Interruptions)™ ...
MR. DEPUTY-SPEAKER: Nothing 1s going on record.

(Interruptions)™ ...
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MR. DEPUTY-SPEAKER: I shall put Amendment No. 3 moved by Prof. Vijay Kumar Malhotra,
Shri1 Virendra Kumar and Shri Kharabela Swain to the vote of the House.

The amendment was put and negatived.

MR. DEPUTY-SPEAKER: The question is:

“That clause 4 stand part of the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clauses 5 to 7 were added to the Bill.

The Schedule was added to the Bill.[a99]

SHRI KINJARAPU YERRANNAIDU : Sir, please give me a minute.... (Interruptions)
MR. DEPUTY-SPEAKER: No rule permits me to allow you.

SHRI KINJARAPU YERRANNAIDU : I have my right to speak. I will not take more time.

* Not Recorded

SUTS HeIed: # fdel U 81 | Ul 3MUdB! <I3H
... (Interruptions)
MR. DEPUTY-SPEAKER: The question is:
“That clause 1, the Enacting Formula and the Title stand part of the Bill.”
The motion was adopted.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI ARJUN SINGH: I beg to move:

“That the Bill, as amended, be passed.”



MR. DEPUTY-SPEAKER: Motion moved:
“That the Bill, as amended, be passed.”

SHRI KINJARAPU YERRANNAIDU : Sir, on the eve of passing of this very important and crucial
Bill, I have to make an observation. There is no OBC Parliamentary Committee to look after
whether reservation is properly implemented or not. We have been ensuring the implementation of
reservation in jobs. We are now giving reservation facility in the educational institutions. So, my
request to the Government of India is that it should appoint one Parliamentary OBC Committee to
review the implementation of this thing. That is my request.

MR. DEPUTY-SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.



